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}Z\ € 11.9.98 Mrs. N.D.Goswami, learned
counsel appearing as Amicuscurie
5?7§\ is present.
Let this case be 1listed
g kavQ\ for hearing on 30.10.98..
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J\998 o 130.10.98 On the prayer of Mr. S.Ali, learned
A\ Sr. C.G.s.Ctwo weeks time 1is allowed for
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13.11.98 The case is adjourned for one week.
On that day the applicant shall remain
M o present. Office to inform the applicant
— . accordingly.
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The applicant: has fiied this
application seeking relief in respect
of seryic_:e« condition while he was in
the Army. The appliant,

however, now

i has retired from the Army andiis doing

Nwsome other job. His claim relates the

_period when he was in the army. 3

lf-Tﬁe applicant appears ﬂn person.

T

i¢.. w2, I requested Ms N.D. Goswami,
Advocate, to appear as amicus curiae
?féndVi Mg~ Goswami.:
| to: that. Ms informed this
' Tribunal that in all probabi;ify'this

very kindly agreed

Goswami

:Tribunal has no jurisdiction to decide

' this case. Mr S. Ali, learned Sr.
' C.G.S.C. also . agreed wgth the
submission of Ms Goswami. Therefore, I

directed the applicqht to appeaffbefore
this Tribunal and;;accordingLy he’ has
 appeared before this Tribunal today. He
submits that he was misguideg and the

application was filea beﬁore this
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Tribunal wunder a mistaken belief. As
this Tribunal does not have any
jurisdiction to decide this case the
office is directed to return the papers
to the applicant to enable him to take
up the matter in the appropriate court.
Office shall return the papers to the
applicant by 30.11.98.

With the above direction the

application is accordingly disposed of.
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